
Rules of Proc:edurw aDd Con-
d\ICt of Busm.. iD the RaJya 
Sabba, I am dIncted to In· 
form the Lot Sabha that the 
RaJya Sabha, at iI. altlin, held 
on the 23rd March, 1965, 
agreed without lDy amendment 
to the Jammu aDd Kashmir 
Representation of the People 
(Supplementary) BiD, 1968, 
whicb WI. ~ by the lot 
!abba at Its 1itt1n1 held OIl 
tM 20th Marcil, 1961.· 

12.441 l1l'i. 

COMMI1TBE ON PBTInONS 

(I) MINtITI!I 
SHRI S. C. SAMANTA (TamJuk): 

I bel! to lavon the Table Minutes of 
the Fifteenth to Twenty·Fif,h Siltinis of 
the Committee on PetitiOllS. 

(ii) SECOND RuoaT 

SHRI S. C. SAMANTA: I beg to 
present the Second Report of the Com· 
mittee on PetltioDl. 

(iii) EVlDENCB 

SHRI S. C. SAMANTA: I beg to 
lay on the Table a copy of lhe Evidence 
given before the Committee OIl Peti· 
tions. 

MR. DEPUTY-SPEAKER Shri 
N. K. SOMANI. 

12.45 In. 

PERSONAL EXPLANATION BY 
MEMBER 

(SHRl N. K. SOMANI) 

SHRI N. K. SOMANI (Nagpur): 
Mr. Deputy-Speaker, Sir, when I rose 
to open the Debate on the Bbarat Scwak 
Samaj on Friday afternoon one hon. 
Member brought to my notice and to 
the Chair that the text ot my speech 
had already been di,'r:buted in advlDce 

D.O. """ D.6.Q. 
(/11111 PtwbM 

,,.. 
of tM time. I bid IDfIUirId IDIo .. 
matter IDd I DOW .. that t" was dooe 
without ltD)' RIpOIIIlbiUty OIl my ptrt. 
First of aD, It was DOt tbe text of my 
speech. It was a brief 20 lines precis 
which was Wculated lnadvertenUy by a 
junior clerk In our oftIce.. I have aJ· 
ready written to you communicatinl 
both orally as well as In writiDe. ThIs 
vicarious responslbWty liel on my oftlce 
IDd I have aJready apoloped to you. 
III view of all this, I appeal to the 
c:umuladw wiJdom of the Ho\M, ad 
to you. Sir, to ... what IIeeda to be 
done about this. 

SHRI RANDHIR SINOH (Rahtak,: 
That it more than eoough. 

MR. DEPUTY-sPEAKER: AD 
right. We 10 to the Appropriation (Vote 
On AocOUDt) Bill. 

1%.46 bra. 

DEMANDS· FOR ORANTS (ON 
ACCOUNT) UIT AR PRADESH, 
1968-69 AND DEMANDS FOR SUP· 
PLEMENTARY GRANTS UTTAR 

PRADESH, (1967-68) 
MR. DEPUTY -SPEAKER: W. 

will now take up discussion and votinl 
on the Demands for Grants on Account 
in re.peet of the Budget (Uttar Pra· 
desh) fOr 1968·69 and discussion and 
voting on the Supplementary Demands 
for Grants in respect of the BudFt 
(Uttar Pradesh) foe 1967-68. 

DEMAND No. I-TAX ON LuoE I..AND 
HOLDINOS 

MR. DEPUTY -SPEAKER: Motioa 
moved : 

""That a lUlU DOt aceediDI 
RI. 1,2S,OOO be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, 011 GCCOurrl, 
for or tow",d, defraying the char.-
during the year endinl on the 311t day 
of March, 1969, in respect of "Tax on 
Large Lad Holdinp'." 

·Moved with the ~tions dl the President. 
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D~MAND No. 2--LAND RAVENUE DiMANQ NO.6--STAMPs 

MR.' DEPUTY-SPBAKER: Motion 
MR.DEPUTY -SPEAKER: Motion moved: . 

moved: 

"That a sum not exceedfna 
Rs. 4,05,17,009 be granted to ~e Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
jar or towards defraying the charles 
during the year ending on the 31st day 
of March, 1969, in respect of 'Land 
Revenue'." 

DEMAND No, 3-STATE EXCISE 

MR. DEPUTY·SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 16,98,000 be granted to the Presi· 
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'State 
Excise'." 

DEMAND No. 4--SALES TAX 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 31,25,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
jor or towards de/raying the charges 
during the year ending on the 31st day 
of March, 1969. in respect of 'Sales 
Tax'." 

DEMAND No. 5--OTIlER TAXES AND 
DUTIES 

MR. DEPUTY-SPEAKER: Motion 
moved': . 

"That a aum not exc:eeding 
Rs. 9,47,000 be granted to the Presi-
dent out of the ConIoHdated Fund of 
the State of Uttar Pradesh, on QCCou"," 
for or towards defraying the cbarps 
during the year ending 0Ji. the 31st day 
of March, 1969, in respect of Other 
Taxes and Duties· ... 

"That a sum not exceeding 
Rs. 5.19,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, 011 acCOUllt, 
for or towards de/raylllg the charges 
during the year endinll on the 31st day 
of March. 1969, in respect of ·Stamps· ... 

DEMAND No. 7-REoISTl\ATlON 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 11 ,90,000 be granted to the Presi-
dent out of the Consolidated Fund of the 
State of Uttar Pradesh, 011 account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March. 1969. in respect of 'Registra-
tion'," 

DEMAND No, 8-STATE LEGISLATURE 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 17,58,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
for or towards de/rayillg the charges 
during the year ending on the 31st day 
of March. 1969. in respect of 'StMe 
Legislature'," 

DEMAND No.9-ELECTIONS 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 4,21,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969. in respect of 'Elec-
tions,.n 

DEMAND No, I ()-.(}BNEIlAL ADMINIS-
TRAnON 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a sum not exceedlng 
Rs, 98,70,000 be granted to the Presi-
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dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
Jor or towards f/e[r(lYlng the charaes 
during the year ending on the 31st day 
of March, 1969, in respect of 'General 
Administration'. " 

DEMAND No. II-Commissloners and 
District Administration 

MR. DEPUlY-SPBAKBR: MotioD 
moved: 

"That a sum not exceeding 
Rs. 3,79,46,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Commis-
sioners and District Administration· ... 

Dl'MAND No. 12-Gaoll Sabhas alld 
Pallchayats 

MR. DEPUlY -SPEAKER: Motion 
moved: 

"Tha t a sum not exceeding 
R s. 60,71,000 be gran ted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Gaon 
Sabhas and Panchayats· ... 

for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969 in respect of 'Jails'." 

DEMAND No. IS-Police 

MR. DEPUlY -SPEAKER: Motion 
moved : 

"That a sum not exceeding 
Rs. 8,11,70,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, 011 accoUllt, 
for or towards defraying the charges 
during the year ending on the 3ht day 
of March, 1969 in respect of 'Police'," 

DEMAND No. 16-Food and Civil Sup-
plies and other Organisations 

MR. DEPUTY -SPEAKER: Motion 
moved : 

"That a sum not exoeeding 
Rs, 52,53,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Food and 
Civil Supplies and other Orgsnintions'." 

DEMAND No. 17-Scientlfic Research 
and Cultural ADalrs 

DI'M.~ND No. 
MR. DEPUlY -SPEAKER: Motion 

13-Administratlon 01 moved: 
lustice "That a sum not exceeding 

MR. DEPUlY -SPEAKER: Mollon 
moved: 

"That a sum not exceodiDg 
Rs. 98,56,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradeah, on account, 
for or towards de/r(lYlng the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Adminis-
tration of Justice' ... 

DEMAND No, 14-Jalls 
MR. DEPUlY -SPEAKER: Motion 

moved : 
"That a sum not exceedlna 

Rs, 1,05,15,000 be IJ'IDted to the PNIl-
dent out of the Consolidated PuacI ot 
the State of Uttar Pradelh, on accOUllt, 

Rs. 7,81,000 be granted to the Presi-
dent out of the COIIIOlidatcd Puad ot 
the State of Uttar Pradesh, 011 «COUllt, 
lor or towards defraylllg the charges 
during the year endinl on the 31st day 
of March, 1969, in respect of 'Scientific 
Research and Cultural Affairs'." 

DI'MMo/D No. J A-Education 

MR. DEPUTY -SPEAKER: Motion 
moved: 

''That a sum not exceecling 
Rs. 19,40,60,000 be granted to the Presi-
dent out of the ColllOlid.ted PuDd of 
the State of Uttar Pradesh, on accoullt, 
for or towards defr(lY1lIg the charps 
during the year endiq on the 311t day 
of March, 1969, in respect of '!du~a­
tion'," 
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DEMAND No. 19-Medical 

MR. DEPUTY -SPEAKER: MOUOD 
moved : 

''Thai a aum nol exceeding 
Rs. 3,90,00,000 be lTanted to the Presi-
dent out of the Consoldated Fund of 
the State of Uttar Pradesh, on account, 
for or to war," de/raying the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Medical'," 

DEMAND No. 20-Publlc Health 

MR. DEPUTY -SPEAKER: Motion 
moved : 

''That a sum not exceeding 
RI. 4,10,92,000 be granted to the Presi-
dent out of the Conloldated Food of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charge' 
during the year ending on the 31st day 
of March, 1969, in respect of 'Public 
Health'," 

DEMAND No, 21-Agricultural LJeve-
lopmmt 

MR. DEPUTY-SPEAKER: Motion 
moved ; 

''That a sum not exceeding 
Rs. 4,25,62,000 be granted to the Presi-
dent out of Ihe Consol'dated Food or 
t"le State of Uttar Pradesh, on accounr, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Agr:cu!-
tural Development'," 

DEMAND No. 22--Colonisatlon 

MR. DEPUTY -SPEAKER: Motion 
moved ; 

''That a sum not exceeding 
RI. 1,07,000 be granted to the Presi-
dent out of the Consol'dated FUDd of 
t"e State of Uttar Pradesh, on account, 
lor or towards defraying the charges 
d',rin~ the y'ar e.,ding on the 3 ht day 
of Mardi, 1969, in respeCt of 'Colonisa-
tion'~" 

D, S, O. UtttIT Pr_1II "10 

DEMAND No. 23-Animal HlUknd" 
and Flsherl'l 

MR. DP.PUTY -SPEAKER: UOtioll 
moved : 

''That a sum not exceedIng 
RI. 1,74,27,000 be granted to the Presi-
dent out of the Consol'dated Fund of 
the State of Uttar Pradesh, on account, 
for or towardl defraying the charges 
during the year ending on the 311t day 
of March, 1969, in respect of 'Animal 
Husbandry and FiJheries' ," 

DEMAND No, 24-Cooperatlort 

MR. DEPUTY -SPEAKER: Motion 
moved : 

''That a sum not exceeding 
Rs. 62,00,000 be grante:! to the Presi-
dent out of the Consol'dated Food of 
the State of Uttar Pradesh, on account, 
fe,- or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Coopera-
tion'." 

DEMAND No. 25-1ndustrles 

MR. DEPUTY-SPEAKER: MotloD 
moved: 

''That a sum not exceeding 
Rs. 3,31,13,000 be granted to the Presi-
dent out of the CO'lsot:dated Food of 
t"le State of Uttar Pradesh, on account, 
for or towards defraying the charge' 
during the year ending on the 3 1st day 
of March, 1969, in respect of 'Indus-
tries'. " 

DEMAND No. 26-Planning and Co-
ordination 

MR. DEPUTY -SPEAKER: MotloD 
moved ; 

''That a sum not exceeding 
Rs. 7,09,39,000 be granted to the Presi-
dent out of the Conso);dated Fund of 
the State of Uttar Pradesh, on account, 
for or towards de/-aying the charges 
durin!! the ye~r ending on the 31 st day 
of March, 1969, in res~ of 'Plannin, 
and Coordination':' 
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DEMAND No. 27-Labour and Employ-
ment 

MR. DBPUTY ..sPEAKER.: Motion 
moved : 

''That a sum not exceeding 
Rs. 1,39,95,000 be granted to the Presi-
dent out of the Consol dated Fwd of 
the State of Uttar Pradesh, on account, 
for or towards defray In, the eharee. 
during the year ending on the 31st day 
of March, 1969, in respect of 'Labour 
and Employment'." 

DEMAND No. 31-1rrigation Works met 
from Revenue 

MR. DEPUTY ..sPEAKER: Motion 
moved : 

''That a sum not exceeding 
RI. 8,08,76,000 be granted to the Presi-
dent out of the Consal dated FIIDd or 
the State of Uttar Pradesh, on account, 
for or towarlb delrayln, \he eharpJ 
durina the year endina on the 3lat day 
of March, 1969. in RSpeCt of 'lrriptioll 
Works met from Revenue'," 

DEMAND No. 28--lnlormatlon Dlrec- DEMAND No. 32-1rrl,atlo" &,alHilII-
torate me,,' 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum not exceeding 
Rs. 14,58,000 be granted to the Presi-
dent out of the Consol dated Fwd of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969. in respect of 'Informa-
tion Directorate· ... 

MR. DEPUTY ..sPEAKER: MOtlOD 
moved : 

"That a sum not exceeding 
Rs. 2,99,31,000 be granted to the Presi-
dent out of the Conlol dated Fwd of 
the State of Uttar Pradesh. on accou"t. 
for or towards defraying the chara .. 
during the year ending on the 31st day 
of March, 1969, in respect of 'Irrigati:>n 
EstabI:shment· ... 

DEMAND No. 29-Scheduled and Back- DEMAND No. 33-Public Works me' 
ward Classes from Revenue 

MR. DEPUIY-SPEAKER: Motion 
moved : 

'That a sum not exceeding 
Rs. 1,40,20,000 be granted to the Presi· 
dent out of the Consol dated Fund of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969, in respect oC 'Schedule;! 
and Backward Classes'." 

DEMAND No. 30--Social Welfare 
MR. DEPUIY ..sPEAKER· Motion 

moved: . 
"That a sum not exceeding 

Rs. 14,05,000 be grant'!d to the Presi-
dent out of the Co,sol dated Fund of 
the State of Uttar Pradesh, on accoulll, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March. 1969, in respect of 'Social 
Welfare· ... 

MR. DEPUIY ..sPEAKER: Mollon 
moved : 

"That a sum not exceeding 
Rs. 4,09,28,000 be granted to the Presi-
dent out of the Consol dated Fund of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charees 
during the year ending on the 31st day 
of March, 1969, in f'!spect of 'Public 
Works met from Revenue'." 

UEMAND No. 34--1mproveme", 01 
Communications 

MR. DEPUTY ..sPEAKER: Motion 
moved: 

'That a sum not exceeding 
Rs. 41.88,000 be granted to the Presi-
dent out of the Consoldated FIIDd of 
tie State of Uttar Pradesh, on accou,,', 
for or towards d~/'aylng the charges 
during the year ending on the 3 Iat day 
of March, 1969. in respect of 'lmprove-
ment of Communications'." 
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DEMAND No. 35-l'ub/ic Works F.sta-
hlishment 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That It 8um not eXceeding 
Rs. 1.41.69,000 be granted to the Presi-
dent out of the Consolidated FU1Id of 
the State of Uttar Pradesh. on account. 
for or tOwards defraying the charges 
during the year ending on the 311t day 
of March. 11)69. in respect of 'Public 
Works Establishment· ... 

DEMAND No. 36--Grants-in-aid of Pub-
lic Works 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 58.70.000 be granted to the Presi-
dent out of the COIUOlidated Fwd of 
the State of Uttar Pradesh. on account. 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969. in respect of 'Orants-
in-aid of Public Works· ... 

DEMAND No. 37-Transport 

MR. DEPUTY -SPEAKER: MoUon 
moved : 

"That a sum not eXceeding 
Rs. 11.67.10,000 be granted to the Presi-
dent out of the Consolidated FUDd of 
the State of Uttar Pradesh. on account. 
for or towards delraylng the charges 
during the year endiDg on the 31st day 
of March. 1969, in respect of 'Trans-
port'." 

DEMAND No. 38-Faminl' Relie! 
MR. DEPUTY -SPEAKER: Motion 

moved : 
''1bat a sum Dot eXceeding 

Rs. 17.22.000 be granted to the Presi-
dent out of the ColDOlidated FUDd of 
the State of Uttar Pradeah. on account. 
for or towards defraying the charges 
during the year eDdinS on the 311t day 
of March. 1969, In respect of 'Pamine 
ReHer." , 

DIlMAND No. 39-Superannuatinn 
Allowallces and Pensions 

MR. DEPUTY -SPEAKER: Motion 
moved : 

"That a sum not eXceeding 
Rs. 1,21,14,000 be granted to the PresI-
dent out of the Consolidated Fund of 
tl:le State of Uttar Pradesh, on account, 
for or lowards defraying the charge~ 
during the year ending on the 31st day 
of March. 1969 in respect of 'Super-
annuation Allowance~ and Pension~·." 

DfMA'ID No. 40-Political Pens/(lns and 
Allowances 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 8,03,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
jor or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Political 
Pension. and Allowances'." 

DEMAND No. 41-Staliollery and Print-
ing 

MR. DEPUTY -SPEAKER: Motion 
moved : 

''That a sum not exceeding 
Rs. 83,75,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
for or towards defrayinl? the charges 
during the year ending on the 31st day 
of March, 1969. in respect of Stationery 
a nd Printing· .... 

DI'MAND No. 4'2-Forrs/ 

MR. DEPUTY-SPEAKER: Motion 
moved : 

''That a sum not eXceeding 
Rs. 2.41,77,000 be granted to the Presi-
dent out of the COlDOlidated Fund of 
the State of Uttar Pradesh, on acCOUllt, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Forest· ... 
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DEMANO No, 43-Mm:elIDMou6 Glulr-
ges 

MR. DEPUTY -SPEAKER: MoUon 
moved : 

"That a sum not eXceeding 
Rs. 1,67,51,000 be aranted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
lor or towards delraying the charles 
during the year endina on the 31st day 
of March, 1969, in respect of 'Miscel-
laneous Charges'." 

DEMAND No. 44-Expenditure cOllnect-
ed with National Emergency. 
MR. DEPUTY -SPEAKER: Motion 

moved: 
''That a sum not eXceeding 

Rs. 74,19,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March. 1969, in respect of 'Expendi-
ture connected with National Emer-
gency'." 

DEMAND No. 45-Gapital outlay on 
Agricultural Schemes 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum not eXceeding 
R~. 16,71.79,000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh, 011 account, 
lor or towards de/raying the charges 
during the year ending on the 31st day 
of March. 1969. in respect of 'Capital 
Outlay on Agricultural Schemes'." 

['.EMAND No. 4~apital Outlay 011 In-
dustrial and Economic Development 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum not exceeding 
Rs. 1,64,06,000 be granted to the Presi-
<.lent out of the COl15oIidated Fund of 
the State of Uttar Pradesh. on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Capital 
Outlay on· Industrial and Economic 
Dev~lol'ment·." 
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DEMAND No. 47-<;"apital Outlay on 
Multl.purpose Ril'er Schemn 

. MR. DEPUTY -SPEAKER: Motion 
moved : 

"That a sum not exceeding 
Rs. 5.04,67,000 be granted to the Presi-
dent out of the COllllOlidated Fwd of 
the State of Uttar Pradesh, on account, 
for or towards delraylng the charges 
during the year ending on the 31st day 
of March, 1969, in respect of 'Capital 
Outlay on Multi-purpose River 
Schemes· ... 

DEMAND No. 48-{;apital Outlt;y on 
Irrigation Works 
MR. DEPUTY-SPEAKER: Motion 

moved : 
"That a sum not exceeding 

Rs. 1.61,27.000 be granted to the Presi-
dent out of the COl15Olidated PUDd of 
the State of Uttar Pradesh, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March. 1969, in respect of 'Capital 
Outlay on Irrigation Works· ... 

DEMAND No. 49-Gapital Outlay on 
Pllblik Works 
MR. DEPUTY -SPEAKER: Motion 

moved: 

"That a sum not exceeding 
Rs. 6.00.86.000 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh. on account, 
for or towards delraying the charaes 
<.luring the year ending on the 31st day 
of March, 1969, in respect of 'Capital 
Outlay on Public Works· ... 

DEMAND No. 5O-Capilal' Outlay on 
Road Transport and Other Schemes 
MR. DEPUTY -SPEAKER: Motion 

moved: 

"That a sum not exceeding 
Rs. 1.07,86.000 be granted to the Presi-
dent out of the Col15olidated Flmd of 
the State of Uttar Pradesh. on acrount, 
for or towards defraying the charges 
during the year ending on tbe list day 
of March; 1969, in res~t of 'Capitlil 
Outlay on.> Road TrBnspon and Other 
Scheme's·... . , .. 
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DEMAND No. 51-(;ommu,. Yalw 0/ 
Penslolfl 
MR; DEPUTY -SPEAKER.: Motion 

moved: 
''That a sum not exceeding 

Rs. 2,47,000 be granted to the Presi-
dent out of the Conaol;dated Fund of 
the State of Uttar Pradesh, on Gecount, 
for or towards defray in, the charles 
during the year ending on the 31st day 
of March, 1969, in respec:t of 'Commut-
ed Value of Pensions· ... 

DEMAND No. 52-Schemes of State 
Tradi1ll 

MR. DEPUTY -SPEAKER: Motion 
moved : 

'That a sum not exceeding 
Rs. 29,09,96,000 be granted to the Presi-
dent out of tbe Conlol dated Fwd of 
the State of Uttar Pradesb. 011 Gecount, 
lor or towards de/raylnl the charges 
during the year ending on the 311t day 
of March, 1969, in respect of 'Schem" 
of State Trading'_" 

DEMAND No. ~Land Revenue 
MR. DEPUTY -SPEAKER: Motion 

moved: 
"That a Supplementary sum not ex-

ceeding Rs. 1,11,61,100 be granted to 
the President out of the Consolidated 
Fund of the State of Uttar Pradesh to 
ddray the charges which will come in 
course of payment during the ycar cnd-
ing the 31st day of March, 1968, in res-
pect of 'Land Revenuc· ... 

DEMAND No.4-Sales Tax 
MR. DEPUTY -SPEAKER: Motion 

moved : 
"That a Supplemcntary awn not ex-

ceeding Rs_ 100 be granted to thc Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh to defray the 
charges which will come in course of 
paymcnt during the year cnding the 31st 
day of March. 1968, II respect of 'Sales 
Tax':' 

DEMAND No.6-Stamps 
MR. DEPUTY -SPEAKER: Motion 

moved: 
DEMAND No. S3-Lot:'IIS and AdWUlCes 

bearing Interest ''That a Supplementary sum not ex-
ceeding Rs. 1.63.300 be granted to the 
Pres'dent out of the Consolidated Fund 

) of the State of Uttar Pradesh to defray 
MR. DEPUTY -SPEAKER.: Motion 

moved : 
''That a sum not exceeding the charges which w;1I come in course 

Rs. 23.69.06.000 be granted to the Presi- of payment during the year ending the 
dent out of the Consol'dated Fund of 31st day of March. 1968. in respect of 
the State of Uttar Pradesh. on /lCcount. ·Stamps· ... 
lor or towards defraying the charges 
during the year ending on the 31st day 
of March. 1969. in respect of 'Loans 
and Advances bearing Interest'." 

DEMAND No. I-Tax 011 Lar,. LaIfIl 
Holdilll' 

MR. DEPUTY-SPEAKER: Motion 
moved : 

''That a Supplementary sum DOt ex-
c:cedinl Rs. 26.000 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment durinS the year comnl the 
31st day of March. 1961. III relpect of 
'Tu OD Iarp Land Boldlnp'," 

DEMAND No.8-State Legislature 
MR. DEPUTY-SPEAKER: Motion 

movcd: 
"That a Supplemcntary sum not ex-

ceeding Rs. 100 be granted to the Presi-
dent out of the Consolidated Fund of 
the State of Uttar Pradesh to defray the 
charges which will come in course of 
payment during t~e y~r cnd:ng thc 31st 
day of March. 1968, in respect of 'State 
Legislature'." 

DEMAND No.9-Election 
MR. DEPUTY -SPEAKER: Motion 

moved : 
"That a Supplementary Iwn not ex-

ceedin, R.I. 24,28,000 be granted to tho 
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President OUt of the Cousolidated Pund 
of the State of Uttar Pradesh to defray 
the charges which will come in COUIBe 
of payment during the year ending the 
31st day of March. 1968. in respect of 
·Election· ... 

DEMAND No. lo.--Gtntral Admlnlstr. 
tum 
MR. DEPUTY -SPEAKER: Motion 

moved: 
"That a Supplementary sum not ex· 

ceeding RI. 100 be granted to the Presl· 
dent out of Consolidated Fund of the 
Stat~ of Uttar Pradesh to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March. 1968. in respect of 'Oen-
eral Administration· ... 

DEMAND No. ll--Commissioners lind 
District Administration 

MR. DEPUTY -SPEAKER: Motion 
moved : 

"That a Supplementary sum not ex-
~ding Rs. 16.12.500 be granted to the 
President out of the Coosolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment during th~ year ending the 
31st day of March. 1968. in respect of 
'Commissioners and Distr:ct Administra· 
tion· ... 

DEMAND No. I3-Administrlltion 0/ 
Justice 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a Supplementary sum not ex-
ceeding RI. 22.91.300 be granted to the 
President out of the Consolidated Pund 
of the State of Uttar Pradesh to defray 
(he charges wh,ch will come in course 
(If payment during the year ending 31st 
day of March. 1968. in respect of 
'Administration of Justice· ... 

DEMAND No. I4-1tdlr 

MR. DEPUTY -SPEAKER: Motion 
moved: 

'"lbat a Supplementary aum not ez-
ceedlng R". n.l 15.700 be Ifllllted to the 

. President out of the CoIIIoIidated PaDd 

of the State of Uttar Pradab to defray 
the charges which will come in coune 
of payment dur:ng the year eDdin, the 
31st day of March. 1968. in respect of 
Jails· ... 

DEMAND No. lS-PoUct 
MR. DEPUTY -SPEAKBll: Motion 

moved: 

"That a Supplementary sum not ex-
ceeding RI. 1.09.76.700 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
tl:~ charges which will come in courIlI 
of payment during the year ending the 
31st day of March. 1968. in relpeet of 
·Police· ... 

DEMAND No. 16-Food and Civil Sup-
plies and Other Organisations 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a Supplementary sum Dot ex-
ceeding Rs. 3.80.100 be grantoed to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in courae 
of payment during the year ending the 
31st day of March. 1968. in respect of 
'Food and Civil Supp[es and Other 
Organisatioos· ... 

DEMAND No. 17-Sclentific Research 
and Cultural ADaiTl 
MR. DEPUTY -SPEAKER: Motion 

moved: 
"That a Supplementary sum not ex-

ceeding RI. 75.500 be granted to the 
President out of the Consolidated Pund 
of the State of Uttar Pradesh to defray 
the charges which will come in coune of 
payment during t~ year ending the 3bt 
day of March. 1968. in respect of 
'ScieTltiftc Research and Cultural 
Mairs· ... 

DEMAND No. IS-Education 
MR. DEPUTY -SPEAKER: Motion 

moved: 
'''That a Supplemeatary aum not .-

ceedlng :ta. 1.27.51.400 be aranted. tID 
the PrtItdeat oat of tile 0&.1 ..... 
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Fund of the State of Uttar Pradesh to 
defray the charges which will come in 
cour~e of payment during the year end-
ing the 31st day of March, 1968, in res-
pect of 'Education'." 

DEMAND No. 19-Medioal 
MR. DEPUTY -SPEAKER: Motion 

moved: 
"That a Supplementary sum not ex-

ceeding Rs. 28,19,100 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charies which will come in course 
of payment during the year ending the 
31st day of March, 1968, in respect of 
'Medical'.' 

DEMAND No. fO-Pub/ic Health 
MR. DEPUTY-SPEAKER: Motion 

moved : 
"That a Supplementary sum not ex-

ceeding Rs. 3,75,000 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in com-se 
of payment during the year ending tho 
31st day of March, 1968, in respect of 
'Public Health'." 

DEMAND No. 21-Agricultllral Develop· 
melll 
MR. DEPUTY-SPEAKER: Motion 

moved: 
"That a Supplementary sum not eX-

ceeding Rs .. 200 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which wiIJ come in course 
of payment during the year ending the 
31st day of March, 1968, in respect of 
'Agricultural Development'." 

DEMAND No. 22-Colonisalion 
MR. DEPUTY -SPEAKER: Motion 

moved: 
"That a Supplementary sum not ex-

ceeding Rs. 18,500 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
ofl'ayment during the year ending the 
31st day of Mat'clI, 1968,inrlspect of 
'Colonisati(ln':" . . -

DEMAND No. 23-Animal Huslnmdry 
and Fisheries 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a Supplementary sum not ex-
ceeding Rs. 34,21,700 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year ending ~he 
31st day of March, 1968, in respect of 
'Animal Husbandry and Fisheries'." 

DEMAND No. 24-Cooperation 
MR. DEPUTY -SPEAKER: Motion 

moved: 

"That a Supplementary sum not ex-
ceeding Rs. 63,900 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1968, in respect of 
'Cooperation' ... 

DEMAND No. 25-1ndustrics 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a Supplementary sum not ex-
C'eeding Rs. 2,37,700 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1968, in respect of 
'Industries'. " 

DEMAND No. 27-Lcbollr and Employ-
ment 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a Supplementary sum not ex-
ceeding Rs. 2,46,800 be granted to the 
President out of the Consolidated Fund 
of the Stale of Uttar Pradesh to defray 
the charges which will come in . coul'lle 
of payment during the year ending -the 
31st day of March, 1968, in respect of 
'Labour BndEmployment'." 
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DEMAND No. 28--ln/ormation DirHlo-
rate 
MR. DEPUTY -SPEAKER ~ Motion 

moved; 

'That a Supplementary sum not ex-
ceeding Rs. 9.000 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in coune 
of payment during the year ending the 
31st day of March. 1968 in respect of 
'Information Directorate· ... 

DEMAND No. 29-Scheduled and Back-
ward Classes 

DSMAND No. 32-lrrigation &tablish-
ment 
MR. DEPUTY -SPEAKER: Motion 

moved : 
"That a Supplementary sum not ex-

ceeding Rs. 52.28.800 be Jfanted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year endiDg the 
31st day of March. 1968. in reapoc:t of 
'Irrigation Establishment· ... 

DEMAND No. 33-Public 
from Revenue 

Works met 

MR. DEPUTY-SPEAKER; Motion MR. DEPUTY-SPEAKER; Motion 
moved ; moved : 

'That a Supplementary sum not ex-
ceeding Rs. 9.54.300 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year ending the 
31 st day of March, 1968. in respect of 
'Scheduled and Backward Classes· ... 

DFMANt> No. 30-Social WeI/are 

MR. DEPUTY-SPEAKER; Motion 
moved : 

"That a Supplementary Bum not ex-
ceeding Rs. 200 be granted to the 
'>resident out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year ending the 
J 15t day of March, 1968. in respect of 
'Social Welfare· ... 

DEMAND No. 31-lrr;gation Works lIIet 
from Revenue 

"That a Supplementary sum not ex-
ceeding Rs. 1,21.00.100 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in coune 
of payment during the year ending the 
31st day of March. 1968. in respect of 
'Public Works met from Revenue· ... 

DEMAND No. 34--lmprovement 0/ 
Communications 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a Supplementary sum not ex-
ceeding Rs. 100 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March. 1968, in respect of 
'Improvement of Communications· ... 

DEMAND No. 35-Public Works Estab-
lishment 

MR. DEPUTY-SPEAKER: Motion MR. DEPUTY-SPEAKER; Motion 
moved : moved : 

"That a Supplementary sum not ex-
ceeding Rs. 58.50.400 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March. 1968. in respect of 
'Irrigation Works met from revenue· ... 
23LSS(CP)/68 

"That a Supplementary sum not ex-
ceeding Rs. 25.22.500 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will corne in coune 
of payment during the year eDding the 
31st day df March. 1968. in respect of 
'Public Works Establishment· ... 



3385 D. G. and MARcH 26, 1968 D. S. G. Uttar Pradesh 3386 

DEMAND No. 3&-Grantl-ln-ald 0/ 
Public Works 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a Supplemeotary aum not ex-
ceeding Rs. 100 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1968, in respect of 
'Grants-in-aid of Public Works'." 

DEMAND No. 37-Transporl 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a Supplementary sum not ex-
ceeding Rs. 1,66,02,300 be granted to 
the President out of the Consolidated 
Fund of the State of Uttar Pradesh to 
defray the charges which will come in 
course of payment during the year end-
ing the 31st day of March. 1968, in res-
pect of 'Transport' ... 

DEMAND No. 39-Superannuation 
Allowances and Pensions 

MR. DEPUTY -SPEAKER: Motion 
moved : 

"That a Supplementary sum not ex-
ceeding Rs. 6,54,000 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of Payment during the year ending the 
31st day of March, 1968, in respect of 
'Superannuation Allowances and Pen-
sions'." 

DEMAND No. 42-Forest 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a Supplementary sum not ex-
ceeding Rs. 24,03,100 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of Payment during the year e1)ding the 
3 ht day of March, 1968, in respect of 
'Forest'." 

DEMAND No. 44-Expenditure connect-
ed with National Emergency 
MR. DEPUTY -SPEAKER: Motion 

moved: 

"That a Supplementary sum not ex-
ceeding Rs. 100 be granted to tbe 
President out of the . Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of Payment during the year ending the 
31st day of March, 1968, in respect of 
'Expenditure connected with National 
Emergency'." 

DEMAND No. 45-CapitIW oUi/ay 011 
A gricultural Scheme., 
MR. DEPUTY-SPEAKER: Motion 

moved: 
"That a Supplementary sum not ex-

ceeding Rs. 2,92,50,000 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of Payment during the year ending the 
31 st day of March, 1968, in respect of 
'Capital Ou(lay on Agricultural Scheme'." 

DEMANl> No. 46--Capital Oil/lay on 
'ntill.lIl'ia/ alld Economic Development 
MR. DEPUTY-SPEAKER: Motion 

moved: 
"That a Supplementary sum not ex-

ceeding Rs. 75,51,400 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of Payment during the year ending- the 
31 st day of March. 1968, in respect of 
'Capital Outlay on Industrial and Econo. 
mic Development'." 

DEMAND No. 47---<::api/a/ Outlay on 
Mul/ipurpose River Schemes 
MR. DEPUTY-SPEAKER: Motion 

moved: 

"That a Supplementary sum not ex-
ceeding Rs. 10,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of Payment during the year endinal the 
31st day of March, 1968, in respect of 
'Capital Outlay on Multipurpose River 
Schemes'." 
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DEMAND No. 48-Capilal Out/ay on 
lrl'iSialiolf Works 

MR. DEPUTY-SPEAKER: Motion 
moved: 

'That a Supplementary sum not ex-
ceeding Rs. 100 be granted to the 
President out of the ,Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of Payment during the year ending the 
31st day of March, J 968. in respect of 
'Capital Outlay on Irrigation Works·.·· 

DEMAND No. 5!>-Capital Outlay on 
Public Works 
MR. DEPUTY -SPEAKER: Motion 

moved: 

"That a Supplementary sum not eX-
ceeding Rs. 300 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of Payment during the year ending the 
.ll st day of March, 1968, in respect of 
'Capital Outlay on Public Works· ... 

DLMAND No. 51--Capital OUllay on 
Road Transport alld Other Schemes 
MR. DEPUTY-SPEAKER: Motion 

moved: 

"That a Supplementary sum not eX-
ceeding Rs. 100 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of Payment during the year ending the 
-' I st day of March, 1968. in respect of 
'Capital Outlay an Road Transport and 
Other Schemes· ... 

DEMAND No. 54-Loans and Advcnces 
bearing intere.rl 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a Supplementary sum not eX-
cceding Rs. 6,30.66,400 be granted to the 
President out of the Consolidated Fund 
of the State of Uttar Pradesh to defray 
the charges which will come in course 
of Payment durinlll the year ending the 
-' 1st day of March. 1968, in re8pect of 
'Loans and Advance~ bearing interest'." 

" MR. DEPUTY-SPEAKER: The 
Demands are now before the House. 

11ft ~T~ ~ (lfTuwnft) : 
~ ~r ~ro~ q-w iif;ryrr '"lI:ffT ~ I 

MR. DEPUTY-SPEAKER : As re-
gards cut motions, Nos. 1 to 35, they 
may be moved, subject to their being 
otherwise admissible. Is the han. Mem-
ber moving cut motion No. 36? 

SHRI AWADESH CHANDRA SINGH 
(Farukhabad): I am no! moving my 
cut Motion No. 36. 

MR DEPUTY-SPEAKER: Cut 
motion No. 36 is not moved. Cut 
motions Nos. 1 to 35 IDay be moved. 

SHRI SATYA NARAIN SINGH 
(Varanasi) : I beg to move: 

That the Deman.d for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 100 in respect of General Adminis-
tration be reduced by Re. I. 

[Failure 10 distribute fUlilizer.,· to 
"ramll/s (I) 1 

That the Demand for a Suppll!men. 
tacy Grant of a sum not exceeding 
Rs. 100 in respect of General Admini~­
tration be reduced by Re. I. 

[FllillIre to supply tdep/","l' COllllec-
tioll 10 E.5.1., T.B. /rospital ill Kanpur 
d""pit" rl'p/'/Ited I'/,quesls fram hospital 
aW/lOritil'" (2) 1· 

That the Demand for a SupplemeN' 
tary Grant of a sum not exceeding 
Rs. 16,12,500 in respect of Commis-
sionc.rs and District Admini.tration he 
reduced by Rs. 100. 

[Rol/' of Patwaris ill vii/ages w/ro 
falsely change records of hind o ... n~r­
ship (3)1. 

That the Demand for a Supplemcn· 
t.lry Grant of a sum not ~xceeding 
Rs. 22.16,700 in respect of Jails he re· 
duced hy Rs. 100. 

I Mnirreallllelll given to worker.< alld 
T.V. jUllc/i"nm-ies who were arrested 
during the dispute ill Mod; S,,;nnillg, 
Weaving and Silk Mills (4) 1. 
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That the Demand for a Supplemen-
tary Orant of a sum not exceeding 
Rs. 1,09,76,700 in respect of Police be 
reduced by Rs. 100. 

[Malpractices of police of Phulpur. 
Badagaon. Mirja Murad, Shivpur Canlt. 
Dasha Shwamedh Chowky (5)]. 

That the Demand for a Supplemen· 
tary Grant of a sum not exceeding 
Rs. 1.09,76,700 in respect of Police be 
reduced by Rs. 100. 

[Collusion of police officials with anti-
social elements in terrorising peopl~ 
(6)]. 

That the Demand for a Supplemen-
tary Grant of a sum not exceeding Rs. 
1,27,51,400 in respect of Education be 
reduced by Rs. 100. 

[Failure to provide speical f:irJs 
schools in Sindhora Bazar, Kuwar. Anni. 
Majhgawan in Varanasi District (7)]. 

That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 1.27,51,400 in respect of Education 
be reduced by Rs. 100. 

[Failure to repq,ir school buildillgs ill 
KII(I/ispur, Phu/pur, Hiranl(lllpur (8)]. 

That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 28,19,100 in respect of Medical 
be reduced by Rs. 100. 

[Failure to provide a spi!cia/ T. B. 
Hospirnl throughout the State (9)]. 

That the Demand for a Supplemen-
tary Gran.t of a sum not exceeding 
Rs. 28,19,100 in respect of Medical 
be reduced by Rs. 100. 

[Inadequate supply 0/ food to T. B. 
patients in Government Hospitals (10)]. 

That the Demand for a Supplemen-
tary Orant of a sum not exceeding 
RI. 28,19,100 in respect of Medical be 
reduced by Rs. 100. 

[Fallure to supply adequate medlcine.r 
to out-door patients In pulillc hospitals 
(11)]. 

That the Demand for a Supplemen-
tary Orant of a sum not exceeding 
Rs. 28,19,100 in respect of Medical be 
reduced by Rs. 100. 

[Non-availDbility 0/ costly medicines 
ill public hospitals (12)]. 

That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 200 in. respect of Agricultural Deve-
lopment be reduced by Rs. 100. 

[Failure to supply adequate number 
0/ pumping sets to the peasants on credit 
(13)]. 

That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 200 in respect of Agricultural Deve-
lopment be reduced by Rs. 100. 

[Failure to distribute the juliow lund 
to the IDndJess labourers alld poor pea-
sants (14) 1. 

That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 63,900 in respect of cooperation be 
reduced by Rs. 100. 

[The practice 0/ CooperatiVe Depart-
lIlent of purchasing hnndloom producl',\' 
from stockists instcad of from weal'ers 
(lS) ]. 

"That the Demand fO!' a Supplemen-
tary Grant of a sum not exceeding 
Rs. 63,900 in respect of co-operation be 
reduced by Rs. 100." 

[Need to abolish the present practice 
of giving cheques by Mahnjans 10 hand-
loom weal'ers against c/Olh resulting ill 
various malpractices including loss of 
money to handloom weavers. (16)]. 

"That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 2,37,700 in respect of Industries be 
reduced to Re. 1." 

[Large scale closure 0/ handlooms and 
Ilnemployment of weavers due to failt4rl' 
of the Government to supply them yarn 
al control rates and othn- credit facilities. 
(17) ]. 

"That the Demand for a Supplemen-
tary Grant of a sum ROt exceeding 
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RI. 2,37,700 in respect of lDdustrles be 
reduced by RI. 100." 

[Failure to take over Maheshwarl 
D!!vi lu/e Mills, New Vic/orla Mills 
Kanpur which were closed down since 
101lg. (18) J. 

"That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
RI. 2,37,700 in respect of Industries be 
reduced by RI. 100." 

[Failure to take over Cooper Allen 
F aetory, Kanpur resulting larg!! scale lay 
<-ffs and other hardships /0 the workers 
(19) J. 

'That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 2,46,80 in respect of labour and em-
ployment be reduced by RI. 100" 

[Non.implementation 01 
manand A ward on textile 
Cl.P, (20) J. 

Dr. Sampu~ 
workers ill 

"That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 2,46,800 in respeot of Labour and 
Employment be reduced by Rs. 100." 

[Failure to provid!! adequate housing 
faciliries for sugar workers (21)]. 

"That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
RI. 2,46,1100 in respect of Labour and 
Employment be reduced by RI. 100." 

[Failure to take steps to Imprnve the 
working and living conditions of carpet 
workers at Bhadohi District Varanasi. 
(22)t ' 

''That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 2,46,800 in respect of Labour and 
Employment be reduced by RI. 100." 

[Failure to take steps to improve the 
working and living condirlons of lari 
workers at Varanasi. (23)]. 

''That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 2,46,800 in respect of Labour and 
Employment reduaid by RI. 100." 

[Fllilure to ~g-lnsta/e dismissed wor-
kel'1 In Modi SpInning arid Weaving Silk 
Mills despite earlier asnlrances. (24)]. 

"That the DemIUld for • Supplemen-
tary Grant of a sum not exceeding 
RI. 58,50,500 in respect of Irrigation 
Works met from Revenue be reduced 
by Rs. 100." 

[Failure to provide adequate canal 
water and tube-wells in Eastern U.P. 
(25) J. 

''That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
RI. 58,50,500 in respect of Irrigation 
Works met from Revenue be reduced 
by RI. 100." 

[Corrupt practio!!s of the irrigation 
officials whl/e giving water connection.' 
/0 agriculturists. (26) J. 

''That the Demand for a Supplemen-
tary Grant of a sum not exceedin& 
Rs. 1,21,00,100 in respect of public 
works met from revenue be reduced by 
Rs. 100," 

[Failure to Implement water scheme 
in Badagaon, Pindra, Bami, Sindhora. 
(27) J. 

''That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 75,S 1,400 In respect of capital out-
lay on industrial and economic develop-
ment be reduced to Re, 1." 

[Non-development 01 industries In 
Easter U'p. (28)]. 

''That the Demand for a Supplemen-
tary G~ant of a sum not exceedin~ 
Rs. 10,00,000 in respect of capital out-
lay on multipurpose river schemes be 
reduced by RI. 100." 

[Failure to supply adequaCt number 01 
electricity connections lor pumplnl Nil. 
(29)]. 

''That the Demand for a Sup'plemen-
1,1ry Grant of a sum not exceeding 
Rs. 300 in respect of capital outlay on 
public worts be reduced by RI. 100." 

[Failure to construCt hospitals III 
Slndhcra Btwv, KuWlir. MiJIIgilrl Batllr, 
Anal, Ma/hgwan Harahuha Bow. (30)]. 
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'Thaa the Demand for. a Supplemen-
tal)' Granl' 'of a sum not e.xceeding 
Rs, 100 in respect of Capital Outlay 011 
Road Transport and Other Schemes he 
reduced by Re. I." 

[Failure to constrllcl melal road from 
Badaiaon to A nai (I' ora nasi Dislricf) 
(31)). 

"Thllt the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 100 in respect of Capital Outlay on 
Road Transport and Other Schem~ he 
reduced by Re. I." 

[Failllre to construct metal road /r"11/ 
Kachehary to Sindhora Razar, Di.,·lrkl 
Varanari. (32)j. 

"That the Demand for a Supplemen-
tary Grant of a sum not exce-eding 
Rs. 100 in respect of Capital Outlay on 
Road Transport aRd Other Scheme' he 
reduced hy Re. I." 

(Failure 10 constrllct metal Road from 
Rapatpur Chanmohani 10 Ne,'ada!:a,lIl, 
Di.rlrirl Varalla.ri. (33)j. 

"That the Demand for a Supplemen-
tary Grant of a sum not exceeding 
Rs. 100 in respect of Capital Outlay on 
Road Transport and Other Schemes he 
reduced by Re. I." 

[Failure tv conslruct metal Road from 
Kuwarbazar to Kalhlrawall, Di.<lrirl 
Varana.ri. (34)]. 

''That the Demand for a Supplemen, 
tary Grant of a sum not exceeding 
Rs. 100 in respect of Capital Outlay on 
Road Transport and Other Schemes be 
reduced by Re. I." 

[Failure to constrllet melal Road from 
Phil/pur to Si"dhora Bazar, Varanasi 
District. (35)]. 

MR DEPUTY -SPEAKER: will 
put ali these cut motions to the Vote 
of the' House. 

A II the llll motions were PUI and 
negatived 

MR. DEPUTY-SPEAKER: The 
question iii : 

"I'IIat the respective sums not eJl· 
ceeding the amounts shown in the 

th4'd.eolumn of tbe order. paper, be 
granted ~o the :PresideRt out of thr 
Consolidated Fund of the State of 
Uttar Pradesh, 0" accollnt, for or to-
wards defraying the charges during the 
year ending on the 31st day of March, 
1969, in respect of the heads of de-
mands entered in the second column 
thereof against Demands Nos. 1 In 
53." 

The Motion was adopted 

MR. DEPUTY·SPEAKER: The 
question is : 

"That Ihe respective supplementary 
sums not exceeding the amounts 
shown in the third column of the 
order paper he granted to the Ple..~i­
den I out of the Consolidated Fund of 
the State. of Uttar Pradesh to defray 
the charges which will come in course 
of payment during the year cnding the 
31st day of March. 1969. in respect 
of ~he following Demands entere" in 
the second column thereof:- De-
mands No.1. 2. 4, 6. 8 to 1 I, 13 to 
25. 27 to 37. 39, 42. 44 to 48. 50. 
Stand 54." 

The 1II0liol1 was adopted 
12.48 hrs. 

UTTAR PRADESH APPROPRIA-
TION (VOTE ON ACCOUNT) 

BILL- 1968 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE (SHRI 
K. C. PANT) : Sir, beg to move for 
leave to introduCe a Bill to provide for 
the withdrawal of certain sums from and 
out of the Consolidated Fund of .the 
~Iate of Uttar Pradesh for the services 
of a part of the financial year 1968·69. 

MR. DEPUTY·SPEAKER : The 
question is : 

'That leave be granted to intrtlduce 
a Bill to provide for the withdrawal of 
certain sums from and OUt of the 
Consolidated Fund of the State of 
Uttar Pradesh for the services of a 
part of the financial year 1968·69". 

The motion waf adopted, 

SHRI K. C. PANT: Sir I introducet 
the Bill. 

·Publilbed in the Gazette.of India Extraordinary. Part II. section 2, dated 
2603-68. 

tlntrociueed/moved with the reeommendatioo of the Pftsident. 


